BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI.

OA NO.868/2019
IN THE MATTER OF

Shamsher Singh Applicant
VERSUS

State of Haryana Respondent

ACTION TAKEN REPORT ON THE BEHALF OF HARYANA

STATE POLLUTION CONTROL BOARD

MOST RESPECTFULLY SHOWETH:-

1. That the Hon'ble Tribunal took cognizance of the complaint
received by post and directed Haryana State Pollution
Control Board to look into the matter, take appropriate
action in accordance with law and to furnish a factual and

action taken report in this matter.

2. That the above said unit is a small scale unit and engaged
in tyre pyrolysis process. Unit has obtained Consent to
operate from HSPCB vide letter Dated 13.08.2018 valid up
to 31.03.2025 under Water Act, 1974 & Air Act, 1981.

3. That the site was visited on 29.01.2019 the concerned field
officer of HSPCB. Spot Inspection Report is enclosed as
Annexure-1. The observations are summarized as below:-
« Waste tyres/raw material are being fed manually without
removal of wires.

o Feeding of waste tyres to reactor is not mechanised.

e The initial heating should be done by liquid fuel or gas
but during inspection wood was found to be used for
initial heating.
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Not provided adequate number of sensors along with
alarm system throughout the plant to detect any likeage
of flammable vapours from the system.

Unit has not provided any details of authorised actual

users/processors to which carbon black and ol obtained
from the process.

« Unit has not provided agreement of GEPIL for disposal of
sludge generated, only acknowledgment letter provided.
« As per Analysis Report of air emission and effluent,

parameters were found exceeding the prescribed limits.

Action taken by Haryana State Pollution Control Board is as
follows:-

A). Closure Action:-
Closure order against the unit was issued by HSPCB
vide order No. HSPCB/2019/4229 dated 17.02.2019, which

was complied on 17.02.2019. Copy of closure order is
annexed herewith as Annexure-2.

B). Prosecution

The Recommendation for prosecution against the unit
has been sent to competent authority vide letter No.
20688 dated 18.02.2019 (Annexure-3) and copy of draft
complaint has been sent to competent authority vide letter
no. 20689 dated 18.02.2019 for approval. (Annexure-4).

C). Environmental Compensation

Environmental compensation of Rs 31,56,205/- has
been assessed to be imposed on the unit as per Board
Policy dated 29,04,2019 and has been sent to head office

for approval of competent authority (Annexure-5).

— o
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T .
he report 'S submitted accordingly for kind

consid i i
eration. It s Undertaken to comply with the directions
Passed by thig Hon'ble Tribunal.

@J Regional Officer, Bhiwani Region,

Haryana State Pollution Control Board

Place: Bhiwanij

Date - 18|02 2020
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\ Wign | Hhnexuee -4 -
o v Tele No. 01664-256259 e
e Regional Office e
HARYANA STATE .
< Haryana State Pollution Control Board,
74

SCF-32, Opp. Community Centre, Sector-13, HUDA, Bhiwani
Email-hspcbrojr@gmail.com

Name of the Unit

Date of Inspection:

SPOT INSPECTION REPORT

lq[bl]:.nl.o

my Balayi  Rubber Ihdughies, wili- (kKay, Tind

No. SOP criteria | Status at site |
I [The feed to the pyrolysis reactor should be devoid of stee] |@ ik "'—F‘_m T easay Sl wine EFTS‘"
- 2. |After removal of steel wire the tyre can he put either in Und e “3QL In jf.ﬂ.dd Ao
= the form of crumbs or chips {which can be made simply U .
by cutting without going for the shredded process) +‘-(m bl Bk Yo U
3. [The feedile arrangement of the rubber crumb to the -FL-e_eLt'LJ Aryrarjepebd oy ok MChawm
reactor should be mechanized
" 4. [The initial heating of the reactor should be done by liquid | {ni+tad Reaty 5 dere BJ lesud A
fuel or gas. +Han Jujh-ul Fot 5 H”"j’” .
5. [The flue gas should be released to the environment [Lpas hay ]m,wm Staek b:r -];9.‘.941
ithrough a chimney of at least 30 meters height. s PekL Ao Fhlory a,u
6. After initial heating, during the pyrolysis process, the pyro | 183, umF hay Jaid Jdoh He
| Eas generated within the plant should be used as fuel P—"F-"'J Pard 8 “s‘_"J _"H"* byro
L. 383 2 o) Z; e ahiyy ih advan
7. Excess of pyro gas if any should be flared through O Selvv"ff"k- adetic | A
! [properly designed flaring system of adequate capacity [ JB ljmig beus) *l; L hu)
_ﬂ_f_' considering the emergency situation in which the entire a approx. J P HTJ
| gas may have to be flared Jor }“h'ﬁ:l
I B. [The flzring should be done at minimum height of 30 ng J”-p\»'d-u
meters
9. Wdequate instrumentation for measurement and control 1e2 prewdid adeqtolr ghureniede
of temperature and pressure along with safety interlocks [frr MLASURAGE o) Jem. g focidun alag b
/n case of increase of temperature or pressure to cut off Sadely fnerdocky h et ) Havhy oy
heating of the reactor should be provided e ooy R f"_c' Prouwdd. rie 2efeh
Thovder 48 inbuiald o Ay L Patal,
10. Automatic control systems such as Programmed Logic .
wi
Control {(PLC) shall be adopted 9“" P -
11. | Inorder to control fugitive emissions from the reactor Yoo Uk RS bopluded ok b
during operation, proper sealing should be ensured e

Sealig | qlan e cobwm

ERSSE ] vy 3 Qn[l;i-,g Hl-"‘!.ci:}._

Erdured !-J Lavad



12. | The collection of the oil from the condensers should be  |The UNE 3 MOudmitag le Sasme in _
in closed vessel and storage also should be in closed dpsed nesset For eolleche 2 Shurope 7
vessel and storage also should be in closed tanks with °ﬂ ot £ ne  Mmahua] WJ s

| suitable events. PSR -

13. | There should be no manual handling of oil. Mo monusl “handluyg e

14. | Transfer of il should be through pumps. Tmf.f S d'l\mvk pamp -

15. | Atthe end of the pyrolysis process there actor has to be | s, twh‘p.l.i:] § prad ot proluced
cooled before the removal of carbon, During this process | 1 pas ,L,J oy m Cqelarded Lotk
,the reactor should be purged with nitrogen, 'Lﬁ.ﬁn :P“"DJ:J i s v E__J_‘-‘: ool

"16. | The removal of carbon should be started after the Y L"“’”ﬂ":l
reactor's temperature has come down to below 50 !
degree Celsius -

17. | The removal of carbon should be mechanized system cwdaah? g urnd oo pow?d.ul
and it shculd ensured that no spillage takes place during 2 M- Ca eI wics ( wr__“_?
the collection of the carbon in the bags. ‘d . “f}l p————

- shgalel = awid spitige of
| 18. | Adequate number of sensors along with alarm system PIRSR M‘a.n.mu.l praoidid
should be provided at suitable locations throughout the N
plant 10 detect any leakage of flammable vapors from Jrr detecte Sush Ylarmsta
the sysiem. ~valpel -

19, | Adequate fire fighting system like sprinkles and fire [T 383 psiddd (e o BX Q”"H"J"“I“
hydrant with necessary pumping system and water F M- o Sard buckeks 4l Foe hqdaant 4
storage should be Provided. taping o) ot "'—""“Pju--ﬂca" e

TN Y Joug down Fla et }1*4...5??1“\#21»
£ okt Shoege drnl e okl

20. | The plot size should be adequate for storage of crumb or Pot Size Uy | Al
cut tyres, oil and carbon black in addition to the Jﬂ
pyrolysis plant.

21. | Accessories as well as enough space for movement of Y3 enculh gpect form powePent
fire tende'rin case of any emergency. ﬂ a-.'x tenders  Jppiaided,

22. | A minimum indicative size of small plant is about 3000 J4 Gsea °J Mot W rore Hen

¥ square meters. Zovo 89 mete. Bl e bl
“ 23, | The plant shall possess clearance certificates issued by | uad hed oblcuned OE Jroma Vvt 31
the concerned departments. apl}
o L] . 4

24. | The carbon black and oil obtained from the process [T Y™ 43 M“J o ‘f"d'“":’ 3 w";"'

; use»” p € G-}t LY ‘I"‘H”‘f' carber
should be supplied only to actual users/processors. .
- i ' 4 ok, # ok wu o8 jrodint Homud Jedad

25. | The waste water generated in the process from hraclew | deolers
condensers or any scrubbers should be properly treated | 4 dod yglaltid gTf # SuLnat
in an effluent treatment plant and the sludge generated ;

agreinent ochrwestbe ol gom Lefll-
should be sent to TSDF. - = H " st
. For despeset o] HUY.wedle  Herezals

Representative of the Uf

Cong

For Balaji Rubber industrieg/
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ed Field officer
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Regional officer
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U102 l===a | HARYANA STATE POLLUTION GONTROL &
R = Goi1. SECTOR-6, PANGHIULA o
A e Waibsilo - wyawhipch govin E-Mall- hpalp ik aiaiass
R Tolg No. - 0172-2577870:78 '8 Higes
| ;: 0 . 3 I:Ip_ﬂjuy_gfﬂﬁl: I.' " : is 8 Pyrolysls
1 Wherani Mg Fola]l Rubber Industrias, Hanst Rand, Viloge [kkosi Jind 158 Py

T it bovnrsd dnder Orinas calbgory. of consant rnnnn'gimmu_nr ”"“-B’f_"f:i s_fmIEi 'I:”.Ill.‘r.l-‘
" olating the provision of under sectlon 33-A ol Water (Pravantian SR o .r!
UL, 4074 and under S8olion 414A ol Alr {Praventien-and @'ﬂml qi.-Pu!Euﬂﬂl:l'fl!l e e
] :Q't-.h.mmer.r by the Raglonal Gificer, Bhiwnan! vide [eiter no. 20505 dated 10.02 2020

| Wherans Uit eas [Hipected’ by ‘e concatned field officer an 29.0.1.'2115.1‘11 mn
rerarite 100 A, No. 86072016 tiled as Shamsher Singh Vs, State 6f Haryana IMNBNBIE
NGT aad during inspaction, fallawlig complishees Wirs obaemved as par GPCE guiietines -

4 Waste lyres being led manually sathout renoval of wie,
2. Feeding of wasio hyros [0 r2acinr s 0ot machanlzad,
1 Waond was balng used for Initlal haaling,
4 tnadoguate no. aof sonsors with olarms, 1o detect leakaga of flammable vapor:
o Mot provided details of gutharlzod processors {0 whom cathon black and i s
sold.
& No agreament with GERIL o dispasno off sludge generatad,

\Wheraas show causs nofice far closure undar section 33-A of Water (Prevention &
Cantrel of Polltinn) Act, 1074 and under section 315 of Alr (Prevenlion arrl oonted ol
follistient Acl 1081 was lssaed o the unit by the Rangional Officar, Bhiwa vide Ielter no
S056E dated 12,02.2020 but unit had not submitted the reply of the show canse noiee

Whereas the Regional Officer, Bhiwanl has racommended the closure order under
saction 43-A of Water (Prevention & Control of Pollution) Act, 1874 and undar section; 31-A
af 'Alr (Provention and soptrol of Pollution) Act, 1981 against tho sard unil lor viglatons

momioned abave vide loltar no. 20596 dated 15022020,

Therofore, keeping in view of the above sald facls and in exerciae of the powers
conferred under seclion 33-A of Water (Prevenfion & Contrel of Pellution) Act, 1974 and
sader section 31-A of Air (Pravention and contral of Poliullon) Acl, 1881, 0t Is heraly
srdprad 1o close down the process of the abeve said unit by sealing plant, machinery and

DG sels alnngwith discannection of elentricily supply immeatdiataly. '

Furtlier, the CTO granted by the Beard vide no, 3473010 doted 130820148 i«
horehy revolkad.

Dated Panchkula Ashok Khot

ot ! : nterpal
17! Fubruary, 2020 Chairl'n!nn
Endat, No, HSPCBI2020/ L 2 o Dated: 1) _-

A copy of the above is forwarded o the following for Information and negosaary

agtinn plonse-

I, ?u:—.' Deputy Commissioner, Jind.
/The Ragional Officer, Bhiwanl. He is asked to send the compliance
| : . : . ) 8@ mpliance of closur
rrfrde'r wnhl? lﬂg days and to submit the case for imposing penalty J:;
=nvitonmental Compensation and Infliating the legal ac er policy of th
R gal actlon as per policy of the
8. The Executive Engineer (OP Division) DHEVN, Ji
i s /N, Jind lo tlisconnect the electrisib
L supply of the unlt immediately. gainect nalaclioly

4 Mfs Balaji Rubbor Indusirios, Hansi Read, Village Ikkas, Jind;

1[[" ‘ jf

R | =

'ﬁi i .AsaistantEf!.#_lrnnmdnLL ngineer (HQ)

For Chairman
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Tele No. 01664-256259

Regional Office
Haryana State Pollution Control Board, i d
SCF-32, Opp. Community Centre, Sector-13, HSVP, Bhiwani f‘?j 5
Email-hspcbrojragmail.com

To

Sub:

Ref:

No. HSPCB/BHI201Y/ 3,/ ©F [ Tomg— |G g Dated: )P 7— 2,

The Chairrman, =
Haryana State Pollution Control Board,
Panchkula

Sanction of prosecution under section 43/44 /45A for violation of section 24/25 of
Water (Prevention & Control of Pollution) Act, 1974 and under section 37/38/39
for violation of section 21/22 of Air {Prevention & Controi of Pollution) Act, 1981
M/s Balaji Rubber Industries, Village- Ikkas, Hansi Road, Jind.

Head office letter no. HSPCB/2019/1900 dated 26.09.2019

[n this connection, it is submitted that this Office has examired the facts in reference of

Head Office letter referred above. The point wise detailed examination report as per Head Office
letter no. HSPCB/DA/2015/423-434 Dated 23.06.2015 is as under:-

Inspection Report of the unit conducted on 29.01.2020 by the undersinged alongwith
concerned field officer of HSPCB is enclosed herewith as Annexure-A.

The unit has been granted CTE vide application no. 5343333 dated 06.06.2018 and CTO
vide application no. 5473010 dated 13.08.2018 for the period 13.08.2018 to 31.03.2025.
Copy of CTE and CTO are enciosed as Annexure-B

Copy of proof the partnership is enclosed herewith as Annexure-C,

Photographs is enclosed as Annexure-D.

site plan is enclosed as Annexure-E,

Copy of SCN issued i$ enclosed herewith as Annexure-F.

Copy of procf of SCN issued is enclosed as Annexure-G.

The sample was tested by the board analyst and as per the analysis Report No. 2087
dated 11.02.2020 and as per air emission anaiysis report no. 545 dated 06.02. 2020, the
parameters were found exceeding/non confirming with the general standards for discharge
of Environmental Potlutants,

Keeping in view of above mentioned facts, it is recommended that the sanction for

prosecution of the above said unit through Sh. Harish Kumar, AEE may be granted under section
37/38 of Air (Prevention and control of pollution) Act, 1981 and 24/25 of Water (Preventton and
control of poliution) Act, 1974 in the name of the unit and the persons responsible for day to day
operation of the said unit as given below;-

wn

M/s Balay Rubber Industries, village- Ikkas, Hansi Road, Jind.
Sh. Subhash S/o Sh/ Jeevan Singh, R/o VPO Ramrai, District Jind
Sh. Krishan S/o Nafe Singh, Village Ikkas, District Jind

Smt. Rakesh Kumari, W/o Sh. Vijay Kumar, R/o H. No. 641/15, Jawahar Nagar, Hansi,
District Hisar,

smt. Rekha W/o Sh. Raj Kumar, R/o H.no. 2285, Sector-14, Hisar

Smt. Satyawanti W/o Sh. Charanjit, R/o H.No. 223C/7, Kasban Mohalla, Hansi, District
Hisar.

DA/- As Above

-
& Regional Officer,
Bhiwani Region
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Tele No. 01664-256259
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i LATE Regional Office
< Haryana State Pollution Control Board,

SCF-32, Opp. Community Centre, Sector-13, HUDA, Bhiwani

Email-hspcbrojragmail.com

No. llsPCB/BHl,rzozofimé3‘7 FIms- 11433 ~ Dated:- P20,

To

The Chairman,
Haryana State Pollution Control Board,

Panchkula

Sub: Draft complaint of M/s Balaji rubber industries, Hansi Road, Viliage lkkas,
District Jind under section 43/44/45A for violation of section 24125 of Water
{Prevention & Control of Pollution) Act, 1974 and under section 37/38/39
for violation of section 21/22 of Air (Prevention & Control of Pollution) Act,
1981.

In this connection, Piease find enclosed herewith the draft complaint for
prosecution which is to be filed in Speciai Environment Court at Kurukshetra against
the unit and its responsible person under section 43/44/45A for violation of section
24/25 of Water (Prevention & Control of Poliution) Act, 1974 and under section
37/38/39 for violation of éection 21/22 of Air (Prevention & Control of Pollution) Act,
1981

It is recommended that the draft complaint please be vetted for the legal cel!
and approved from competent authority. So, that the case can be filed in Special
Environment Court, Kurukshetra.

It is submitted for your kind information and further necessary action please.

DA/ As above

s ﬁ’zﬁ-{éﬂf‘? ——

Bhiwani Region
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= Regional Office

—>-— Haryana State Pollution Control Board, ﬁﬁ
WpF SCF-32, Opp. Community Centre, Sector-13, HUDA, Bhiwani |  =5%)
: Email-hspcbrojr@gmail.com

% No. HSPCBIBHIIEGZOJ‘;Z&. é 90 F Tﬂmg,._ “ q Y '1 Dated /39,2___2’

To

The Chairman.
/ Haryana State Pollution Control Board,
Panchkula.
Sub: Environmental Compensation Assessment report — M/s Balaji Rubber industries,
Village- Ikkas, Hansi Road, Jind.
In this connection. it is intimated that the sample of air emisston and effluent from outlet of

ETP ol the said unit was collected oy the undersigned and feld officer on 29.01.2020 in compliance of
OA No, 86872019 titled as Shamsher Singh Vs State of Haryana in Hon'ble NGT and as per analysts
report of air emission No. 545 dated 06.02.2020, the following parameter is found exceeding the
prescribed limit.:-.

Sr. Ng, Parameter Name SPM(mg/m3) | Prescribed Limit {pg/t)
1 SPM ' 2478 ' ' 150 |

As per A/R No.2087 dated | | 02.2020, parameters of effluent from oullet of ETP were exceeding_

the prescribed limits.

 Sr.No. | Parameter Name | Result of outlet of ETP(mg/l) | Prescribed Limit (mg/1) |

] Suspended Solids L7 100 |
i ) | =t

BOD | 30 30

2_

As the unit was sealed by board on dated 17.02.2020 in compliance of HO Letter No. 4229
dated 17.02.2020.

Thus, unit was willfully & deliberately violating under Air Act, 1981 and Water Act, 1974,

In view of above, unit is liable (o pay the environmental compensation as per direction of the
board issucd vide office order no. 6043-6075 dated 29.04.2019, as assessed by this office as per

methodology  defined therein. The assessment report for Environmental Compensation is given as under;
EC=PI*N*R*S*LF
Le. EC=50 *N*250*0.5*1.25=Rs. 7812.5/- per day * N (number of days)
N=10.01.2019 to 17.02.2020 = 404 days
EC=7812.5%404 = 31,56,205/-

In view of above, it is requested that the assessment report may be examined and finalized
at Head olfice level by the committee of the officers so that the further directions could be issued to the
defavlting unit accordingly,

DA As above
Copy of SCN, Copy of A/R
Copy of last compliance spot inspection

ﬁ/ Bhiwani Region



